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.)rder No.08 Date: 09.05.2002 

Heard N. D.j?.Dhalsamaflt,dVocate for the 

AppliCant and Mr. .K.ose,Sefli)r Central Government 

StandinO Counsel. The Advocatefor the Applicant 

states that by elf lux of time, his case has become 

infructuous. In view if the above statement of the 

Advocate for the Applicant, this case is dismissed 

No Costs. 	
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